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BILLS INTRODUCED IN THE LEGISLATIVE ASSEMBLY OF THE
STATE OF TAMIL NADU

Under Rule 130 of the Tamil Nadu Legislative Assembly Rules, the following Bill which
was introduced in the Legislative Assembly of the State of Tamil Nadu on 3rd May, 2012
is published together with Statement of Objects and Reasons for general information:—

L.A. Bill No. 17 of 2012
A Bill further to amend the Tamil Nadu Value Added Tax Act, 2006.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the Sixty-third
Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Value Added Tax (Third Amendment)
Act, 2012.

(2) It shall come into force on such date as the State Government may,
by natification, appoint.

2. In the Tamil Nadu Value Added Tax Act, 2006, after section 63, the following
section shall be inserted, namely:—

63-A. Accounts to be audited in certain cases.—(1) Every registered dealer whose
total turnover including zero-rate sale and sale in the course of inter-State trade or
commerce as specified in section 3 of the Central Sales Tax Act, 1956 (Central Act
74 of 1956) in a year, exceeds one crore rupees, shall get his accounts in respect of that
year, audited by an Accountant and submit a report of such audit in the prescribed Form,
duly signed and verified by the Accountant, to the Assessing authority, within such period
as may be prescribed.

Explanation.—For the purpose of this section “Accountant” means, a chartered
accountant as defined in the Chartered Accountants Act, 1949 (Central Act 38 of 1949)
or a cost accountant as defined in the Cost and Works Accountants Act, 1959
(Central Act 23 of 1959).

(2) If such registered dealer fails to get his accounts audited and submit a report
of such audit within the prescribed period, as required in sub-section (1), the Assessing
authority may, after giving a reasonable opportunity of being heard, direct such registered
dealer to pay by way of penalty of sum of rupees ten thousand, in addition to any tax
payable, in respect of the said period:

Provided that, this section shall not apply to the departments of Central and State
Governments, local authorities, the railway administration as defined under the Railways
Act, 1989 (Central Act 24 of 1989), the Tamil Nadu State Road Transport Corporations
and similar such registered dealers, as may be notified by the Government.
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STATEMENT OF OBJECTS AND REASONS.

At present there is no provision in the Tamil Nadu Value Added Tax Act, 2006
(Tamil Nadu Act 32 of 2006) for auditing the accounts of a registered dealer by a
chartered accountant or a cost accountant, if the total turnover of the said dealer including
zero-rate sale and sale in the course of inter-state trade or commerce exceeds one crore
rupees in a year. In order to ensure the correctness of the accounts of the registered
dealers, the Government have decided to amend the Tamil Nadu Value Added Tax
Act, 2006 (Tamil Nadu Act 32 of 2006) suitably for the purpose in view.

2. The Bill seeks to give effect to the above decision.

C.Ve. SHANMUGAM,
Minister for Commercial Taxes and
Registration, Law, Courts and Prisons.

A.M.P. JAMALUDEEN,
Secretary.



